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ondent5  

Advocates for tne 	
1icaflt 	Jc 	 p 

Advocates of the  Respofldt 	- 	* 
 

t1 TrunaI -
of

3.3.05 	Present: Ho'xj'ble Mr.JusticeG.Sjva.. 
• 	rajan, Vict-Chairma.n. 

• 	 Honble Mr.K.V.Prahladan, Member  
ths appl;catrnn is in form 	 1 

is i1ed/C. F. for Rs. 5011 -  Judgment delIvered in open 
deposited vide IPC1BD  

Court at the Admission stae 

Dated 	 IKept in separate sheets. Applica j0  
lisdlsposedof0. 

JI'Y 	egist ~ '3 	 I 
- 	

ce-Chairman 
.im 	

0 	

0 

' 	
\06.04.2005 I 	This case is posted today for 

cempLiarce of the direction issued 
in the order dated 3.3.2005 in 0.Aa 
62 of 2005. ilr.A.K.Chaudhurie  lear.' 
ned Addl.,Ca".SeC, placed before' the 

/ 	
1 	 iench a copy of the order dated 

5.4.2005 passed in ccmpLioac* with 

• 	I the d.treatin issued in the O.A. 

j---,2-- 47 	• 	

0 	 in the .c rcumstances the O.)i. 
• 

	

	 is closed. Copy of the orderwill be 
kept in file. 

1•• 	 I 
Vice-thai rm an 

bbl 	 0 	

0 
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S . 	 . s 	 . 	 .. 

CD 	 5.54005 	Single bench ordeirIAP1066d en 
6.462005 is cance11eä, 

aeard 1  .K .Bha ttachar jee learn 
.5fV\O 	 ed c*sel for th applicant and Mr. 

A.Kidhur1.,. learned Add•l..co.s.c. - 

	

	
for the respondents • 1earne6 counsel 
for boththe patiea greed that the 

C.,. 	 ... diectjcof the '*al has alre adi 
been cemplied with. 

Hence th( m'atter, is closed. 
... . ............................... ...... 
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CENTRAL ADMINISTRATIYE TRIBUNAL GUWAIATI BENCR 

O.A. No. 62 of 2005 

DATE OF DECISION 03.03.2005 

Shri Prem tosh Dutta. 	 APPLICANT(S) 

Mr.K.Bhattachaljee 	 ADVOCATE FOR THE 
\ APPLICANT(S) 

VERSUS- 

The Union of India & Ors; 	 RESPONDENT (S) 

Mr.A.K.Choudhuri AddLC.G.SC. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HONBLE MR. JUSTICE G. SIVARAJAN, \ICE CHAIRMAN. 

THE I-ION'BLEMR. K V. PRAHLADAN, AD IMSTRA1IVE MEMBER 

Whether Reporters of làcal papets may be allowed to see the judgment? 

To be referred to the Reporter or not? 

Whether their Lordshipswish to see the fair copy of the judgment? 	•' 

ivb  
Whether the judgment is to be circulated to the other Benches? 

Judgment 'delivered by HonbIe Vice-Chairman. 
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CENTRAL ADMINISTRATiVE TRIBUNAL ,GUWAHATI BENCH. 

Original Application No.62 of 2005. 

- - -""Date of Order: This the 3Dd  Day of March,. 2005'. 

HON'BLE MRJUSTICE G. SIVARAJAN, VICE-CHAIRMAN. 

HON'BLE MR.K.V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

Sri Prerntosh Dutta.. 
Son of Lt.T.K. Dutta 
SF.A .(V) office of the 
AO/SSBlBongaigaon 
Shastri Road, Ward No.10. 
P.O. North Bongaigaon. 
Dist.Bongaigaon. • 

ByAdvocates Mr. K.Bhattacharjee & Mr.P.K.Sharma. 

-Vs 

Union of India & (ks. 
'Representcd by the Director General, 
Sashastra Seembal East Block V 
RKPuram, New Delhi- 110066. 

Ministries of Home Affairs. 
Represented by Secretary to the Govt. of India, 
New. Delhi. 

Director General, 
Sashastra Seemabal, East Block V 
R.K.Purani, New Delhi. 

Assistant Director, 
O/. Director General, 
Sashastra Seembal East Block V 
RKPuram, New Delhi. 

5 Area Organizer, S.S.B. 
Bongaigaon, Assani. 

Area organizer (HQ) 
FTRHQRSSB 
Gauhati. 	' 	 ' 	.... Respondents. 

By Advocate Mr.A.K.houdhury, Addl.C.G.S.C. 	
14 



ORDER 

SWARAJAN J. (V.). 

The applicant is presently working as Senior Field Assistant 

(Veteririry) in. the office of the Area Organizer, S.S.B., Bongaigaon. The 

applicant is aggrieved by the Memorandum dated 3.9.04 calling for selection of 

Dog Handler (DH) and the order dated 17.2.05 issued by the Assistant Director, 

General, S.S.B, New Delhi, respondent No.4. According to the applicant, the job 

of Dog handler is not related with the Para-Veterinary staff and the job of dog 

handler is a job of combatised personnel unrelated to veterinary cadre. The 

applicant's grivance is that though he made representation dated 25 .2.05 against 

reallocatiñg of his post as Dog Handler, but the representation is still pending 

with the authbrity.  

We have heard Mr. K. Bhattacharjee, learned öounsel assisted by Mr. P. 

K. Sanna,learned counsel for the applicant and also Mr. A. K. Choudhuri, learned 

Addi. C.G.S.0 for. the respondents. Mr. Chaudhuri has submitted that the 

representation of the petitioner dated 25.2.05 is pending. Since the applicant's 

apprehension is that he may be sent for.training against the said post, we are of the 

view that the O.A. can be disposed of with directions to the respondents to dispose 

of the aforesaid representation. Accordingly, we direct the respondents to dispose 
/ 

of the representation dated 25.2.05 (Annexure IV) as early as possible at any rate 

within a period of three weeks from the date of receipt of this order.. 

Status quo, as on today, shall be maintained till such odr is passed 

and communicated by the respondents. 	. . 	. 

. 	Post the matter on 6.4.05 for report on compliance. . 	 q. 

tc-  Q,,  (K.VPRAHLADAN) 
ADMINISTRATIVE MEMBER 

(G.SIVARAJAN) 
VICECHAIRMAN 
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gm g MI. I L3. 

ON ThE CE•TRA.L ATT1VE TJAL 

GAU1'1 ECk GUWAHAT 

Premit:o 1i Dutta 

1pp Ii cant. 
- 

1J:o,j.cn of India., 

ae ond.e ut 

DATE AND SYNOPSIS OFT THE C?J2E IN THIS APPLICATIO& - 

flATES 	SYNOPSIS 0E 'rHE CASFI' 

as i G 	t1.e in 	Falakata Diet. 

Jalpaicuri under the Director General of 

SeCUr..ty LB/ North Bengal Euid 

Division. 

969 	The respondent viths nen:iorandum dated.. 9/6/97 

appointed, the app]. icant: to the post of Senior 

Field Assistant Veterinary (which is a Cj.vii ..- 

	

- 	 - 

P1) 

Nertioraiidum dated 3/9/0' calling for selection 

of dog handler (DJ) from r:e strength of SEA 

(vet:. 

- 17- 2 -05Order dared 17/2/05 issued by asLstant: 
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1)1 rector Gene:iaJ.. S S B New Delhi where by 

1) G. S S B, being the b.ed of the dep artment 

is plea.ed to re-allocated eight :po ah t ec of 
• 	

SFA (Vet.) for first B.N.Diciihat at 2 	Bn 

• 

	

	 Garokhpir alona with incumbent: w:ith :lmm'eth ate 

effect in public interest. 

25-2-05 Representatio:ia fiJed. by the applicant Iigh 

•  ):- is grievances aanst re-&aiocatanç: of 

his post as Dog Handler 1  Reesenta.tjc)n s 

still pendinq with the authority.  

iL: D ect 	for setting aside the i:n:pucined orcr 

dated 17/2/05 issued by asistanv Dixector 

General S.SB. New Delhi and/or to direct not 

to reallocate th post of the petiti..ner from 

S F. A. (V) to Dog H andir and or not to 

transfer the petitioner from is present post 

of SAF(V) , Bonaiqaon, a,rep., Armed. Forces 

ike. 1 Bn., Didiht, 
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fl1: CS'r j / 

WAHA1i B EN C H 
	 al l  

• 	[An app]. cat: ion, uncie te ct ton - 19 of the 

Adinis t at:,ive Trib -umJ. 1ct .198%) 

jA1
da N 	al 

S i, Pret9 -i Dut'; a 

App].icrit: 

- V3 

The Thai,. c:n of Inth a and Or s 

I N i J x 
Part .icu1ar 	 .Anriecwe Paqe No. 

• Orja'lna,l Apt'1jcatic 	 I .. 9 

\7erif:i,,c,;a-t',,o, 	 . 	10 

3 	?.rie: -ui,'e --i: 	 - 

.5 	Anne::ute  
6 	Antieure  

Filed by 

vJJ 	
rv 
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ll THE ETRAL 	TRAi1V TiM.L, 

G;}A1fl Ill 0 EC a L.HAT1 

[An application under Section .19 of te 

Adninistrati 7e Tribunal Act 1985) 

(For use of .Tribunal office) 

Sign.ature 

Date - 

Original.. Appli. cation No. . 	... 	of 205 

PART I C1T ?j ; n rçjj APPt i c wr 

S r i Prem1to5].i Dutt'a 

Son of 14; T. 	 u K. Dtta 	 . 

S..F.A(V) Office of the 

O/SSB!Boraigaon 

s:batri Road. r  Ward. No-lU 

P..O- North Bonqaiga.on 	. 

D:i.st- Bong'aLi.ga<::n . 	 . . 

II. PAaTICULAaS Or THE RESPONDJ.INTS 

1) Tjnion of India 

Represented by the Director General 

Sashat:ra EmabaJ. East Block-V 

R.K. Puram New Deihi-110066. 
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in.:te:s of Hone AffFi:E 

• 	 iepi:esented by Sec:et:ary to the Govt. of India 

New Delhi, 

Di3ec.t.or 	Gen.e:ai 

Sa3ht re Emaha1 r  East Block-V t  

R.K.Pu:i:am 	New tlelhi. 

• 	 'i) 	Aistant Diect:o. . 

O/O. 	Director (Lr1etai 

Sashastra Ewabal, East Block-V t  

R.K.Puraxo 	Nev? Delhi 

1rea organi 

• 	 BOngaigaon. r Assam 

Area Organizer 	(FJQ) 

FTR HQ:kSB Gauhati 
I 

III, PAP:TICtILAR 	OF THE ODR.S) AWAINST WHICH 

ApPLIc.rIaN'i:Irwi - 

The ap:plican.t throuch this ppi.cation wants to 

chaJ.lenc.ing order nuniier 30/SSB/A-1/ 1-91-11 07 

issued. by the Assistant Directo.r r, Diictor 
1fl& 

General. S ashast r absi r  New Delhi 

JURISDICTION (DE THE TRIBUNAL: 

That the applicant declares that the suhj ect 

natter of this application. is within. the 

jurisd..ction of this Hon!bie Tribunal, 



I 
/ 

4- 

3) 	LI1 flTA i'I ON 

• The applicant also declares t] at the present: 

app 3.. Ic at; I cn I s wi thin thel I mit: at: I on ]D ri od as 

has been p re3c:r:Lhe under Sectio 21 of the 

mirijst rat lye Tribunal. ;t i 

I 

41) 	ETACr OFT THE,. cr 

I) 	That the qpp3,jcjaUlt is a citi zen of Ind:L sand a 
present residino at Bc 	pen in the JJlstricr 
of lougai<:aon. 1  Ass am and as such e n t i. tied to a,]. 
the ri,,i: Its and Privileges quarsnteç, nde :r the 

Cc>nsta,tu'tcn of India, arid. rel 5flt rules Eined 
ti1ereunc.e :r 

ii) That the appui, c;ant st:ates 'that:  
as 	COritbj e 	c. 8 . 33 	a:t 	a,laata P1st 
J5iph1c'uvj under the ConE - mt CC%  

That: t:he applican'r: states that after se :rvicinq' 
f o r more than, 141 year as c,011s'  able nd he wa 
alpp. co-ri. e "cl as a senior field ass;Lsra:at  
after 	bejn,CE 	selectjo:i 	in 	the • Department:: 

	 C 

interview, - In the offje of are a oro:anjs,e r 

/ leh in the pi scale of 975-25 GOO 
I .giy, the pet:Ltic:e 	l3:ledtj 	post 	t 

lli after the servj..nq- for few years 
• at J.eli He 

- -- 	 was aiajj: tran,E T :re(j under the Si.. i..m Divj,si on 
as sen:c>r field a,asjstai; (vet ) 	aid after 
se rvi..na there from 30.1 01 to 

• 5 	'O 11 ,, There 

~-ec: 7-JL ,JLLLZ 
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aft:er: the apjLicant was a'ai..n t:r ansfe rred. to the 

BOn3icaoTi a1€ a 	 He j oi.ned at: 

office of Bo:rIcai.Taon are a office 	senior fielCd 

aaa:t.st ant (Vet.) till da.t:e and he not: yet been 

relea.aecL 

A copy of the memo dated 9 6 i is 

anne ed. he ret: o and marked. as 

Arn.e:ure-I) 

iv) That the app I ic ant at at a a t:hat: on 3 September 

2 001 the Chief Vete rin.ary Officer issued a. 

• 	 memorandum 	number 	99/vet /SSB/2003/VC--3 39 1 

wb,e 

 

to hy it: is at: ated that to select and 

intimate the name of S]'A (vat.) work inc in the 

•  den art: merit who a :r a i: a I at iv a ly you:oc and b ave 

aptitude to care and floq handier for work mo: a 

Dog bar:idier im SSB. Acco:rdi..nq].y the said 

memor andiim w as Cr emat: ad. mmong the we r k a a who 

are willingly i oint in the new post The 

applicant has exp :r: eased that he is not wiIli. rig 

to i olut: in the select: ion of Doq Hancfl, er 

(A copy of the memo dated 3 9 O is 

aiu:ra, ad he :r: a to arid max k ad as 

Anne,.ure-ii) 

v) 	That: the app lIc ant at: at: as that 2:5 	05, t:ha 

orqan:i. zc r: 55B Bonc.aj..o; non ci rcuJ.. ated. order 

dated 17 .2:., 05 issued by,  a.si trrt T')j rrtc:r jr 

he oc) order it is 	ted that 

(FLLhL &LLT 
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:bei :i:1o; he ad of the dep a:r tment :t a pie as ed t: o r 

allocat:ed eiQb:: (8) posts each of 5. (V) for the 

fi,. rat Bu. Didihat: and2 	Bu , Got akhput along 

w:tt:h the inc:;umbe:':t with immedi,, ate effect in 

public 	mt S set 	and 	the 	p et: .it: ions r 	was' 

transfer red t r<:m Bo:aqalqaon are a wit:h the 

- 	of .5Th. (V) to First Bu. Didihat th Doq Handler', 

(A copy of the onder dated 1 .2.05 

is annexed hereto and ma.r}ed. as 

Ann:'xu:r:e--III) 

vi) 	That the app] :1. ant: on 25 . 2 05 immedi at€. filed 

his re-preeen.t ati..c':. throuch prcper c:thannel to 

• the Director Getter al wherein he had eta'ted his 

crievancee and at atec3 - t:hat the :) oh of Do - 

is nor re dated with the para vster3.ai:. 

at af and the j oh of doq bands r is a 1 oh of 

comb at i've , e r a onal and as such requested to at op 

his detaikient form this p reaen; post: and the 

a aid r'e resent at ion has not yet be en. anawe red or 

disposed of 

(A copy of the ten resent at:ion dst od 

25 . 2. 05 is annexed. he re 'to and mark'ec3. 

as An.nexure-IV) 

• That the app].. .ic:an.t at at:'es that: the 	cst o't, 

fl:i. Ott ield. E3$siSt:.' ar't: :,.a an ci.vi.].:i. an post: whose 

duty 	to 	cive 	t te atment: 	t:o 	the 	animal 
iud.ivj,.cju a].. ly 	nude r 	the 	ant e rvis ion, 	<::f 

	

K 4vhntQV 	2pLLL& 
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te :v: xlar'y 	off :L::e r: 	ars where 	as 	Doq i'i 	.d,J. ax: 	I a 	a 

or 	1.'p.i I cd:; 	of 	combat 	pe rao:r:ia,,i, 

5) G0UNDS 

I) For 	that 	t:he 	order 	dated 	7 .2 041 	i 

and in fact as 	the C:ivil :c:st: was ,cc:nvei'ted into 

arm€d : or ce post si c:ric' with the incumbent: 

vii) For that the order dated 7 2 05 would qo 'to show 

that 	•: a a:por:i.d.en t 	have 	f all ad 	t: o 	get 	suit able 

can,dj,,dat:e 	for 	the 	post 	of 	Dog 	J:andle r 	has 	bit 

r shy 	re---- all ocat ad the pdst of SF 	(V)for: 	fi :rs t 

Bu Didi..hat 	and 	2: 	Bn,. 	at 	GoroUxp -o r F cnq 	wi't 

' r!, c-k..t .auh e lit 	which F'fl 	Li 	 'it 	cr 	he 

part of the respondent. 

 The 	re s:  c:'ncent cuqht: 	C have given ae as onab). e 

cpportuni ty to 'the 	app Ii can't bet or e 	:issu. ing 	aw 

• orcie 	with are 	adve rae 	to the 	service 	conci:'j,tj. on 

and 	thereby. o3,. at:e(.j. 	the 	principal 	of 	n a:tu r 

• justice 	which 	the 	:sIc , 	tat 	of 

adid. ni at r at lye I aw,, 	 - 

T:b,e 	re spondenc 	ouqht: 	'tc: 	have seen 	tb at 	, 'the 

app), ican't 

 

bid.ongs 	'to C:ivil 	Po't' of se-ni or: 	(Vet' = 

as a ist: ant: an<:'ar a cont o mcd sq -the C iv i 	I ar. 

p oar: and as 	an ch the r: a 	t :r: airs f e r: t:he armed for cad 
C ann.c:.t' 	be clone without opp or t:unit'y 

1ikU ,&%th? 
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'Ti:.e 	act i cn of 	 t be 	r e 	ondent :L s 	at i1 t: :r: arv and. 

viC:. ative 	of 	section JA of 	the Const:1 tut ion of 

1i::. a 	'wiie re i.n 	the 	r:i a'h.t :f 	cp. 'tj 	bef ::e 	lmh7 is 

pi: ided 	in. the 	q'u.iae 	of : rotecti.:on 	iJi\f of 

opportunity the 	rici':Lt 	avaiLable under Ar:ticle 1 

of' 	the 	Conat :t. tut: io:d. 	of t:i.:e 	app :i cant 	i, a 	be. nc. 

disturbed - 

The appi .i.CE.flt may be pa rm:tt ted. Ao urce otfl r 

c :: ounda at: t:he time of he at inq 

rrrrAJ :L. oF7 air :t 	I'XJ:flJ STEDJ 

:i.) 	The app I ic:: ant: dEl.aes that 	be has sire ady 

tiled the represent: ata.on before the 	thrit 

The 	authori ty 	is 	eile:at 	on 	the 	said 

rep resent st• ion an' as such tl': a La no other 

aJte rn.at:iVe c:i: equally tiicaca. ous remedy e:::ept 

to approached this Flont ble T c i..bunai cr: the 

ee:ise of its lurisdic'tion under Section 1 (: çf 

the ;dmi.ni.st  r at ive Tribunal iic't I 3 5. 

'T'ER NOT 	rrri: ot sr' 	ur oi. E'!iDI MG WITH 

OTHF;R cO1JIT,, 

The app Ii,. cant cia ci are a t: hat: they h :rre not: tiled 

ny writ ne'titton. ci: application before any 

ot:her Court: or STy  

EU:[J 	OtJi3H-'I1  Fop, 

r t:lie re as c:ns at at: ad. above, the app I. ic ant 

- 	

he te by prays that t:his Hour  ble Tr ibLma 1 may be 

~""J"~~ 4?PJJ 

F' 
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pLc aed to 	1..1 ed fo:r t:h.e r: e c:rL pe :r'c: ain.t.r 	to 

r€.- allocation of the ostSFA IV) f o r :L Bri 
Lidiha: 	and conequen t y the di rect 	the 
'k 1i'h P 3 TOt 	t 	]- 	 i L&U3 t 

the p 	t 	' 	 I t 	Ti 	Jd 	3JR also  
1;c:' dcci are that: the orde 	dated  

void. 

9) 	:r &'rLJl:rM .ri:i ' i ,w WGr 	- 

P€dij,o fi.naji. z at ion. of the 0 A the epn3 i 

he r ci.. i p r ;y that t:hi icn1  hi e T r ibu:n aL may be 

pie aed. 
 

to di :rect the :reeondeT:t:5 not to çTj; e 

ef f e ct to the c: :rde :r dat:ed 17 . 2 2005 and or not 

to r ci e aee the apo 1. i cant fr€m the pr 	nt: ni 
of p o t uio 	d 	order other for fir the 

orders as it deem fit n,i pro:p er  

10) paT:rccru 	OI T 	)?OSTkL c tua 
IPO NoQ H73(I)ai;e 	-.o$-.  For Rs, 50/ 

E:o.velopes with 

C) 	VaJa.la- 

10texiOl p era as per :flC_. 

11) LI ST 0F I19CL0SIiRS 

1 Nemnoraiid.am dat:eci 

2 Hemo:: ndum dated Sept 1  2 00 
3 Order dated i7 02 05. 

V Repiesent to the D 	rec:to: 	G€:n,e :r a1 1 	SSB 

C 

&OVIAT, AWK 
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i 	cri Preotosh DO\. S/c Lt T IC 	aed. 

about: 1. ye are by I: rofeseion. eerv:ce, rs:.dent 

of B onq aic a.c>:n. dc: he r eby ye r I fy that I am the 

c n  u 

ac:qtui:nted with the facts and circumstances of 

the case i i:.e reby ye i.  ey that the statements 

made :.Lri p ax aq:r &phs .1. to 9 are t rue to my 

kaow i. edqe and that: I have not aupp rca sèd y 

f acts 

1.nd I set: my hand in this verification today 

Marcth 2005 at Gu.waha.t:.. 

t1t ,  
• 	 S.iqriature 

11 
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he 	- 	cc 	 -  
L moorbry pos I cit u 	T" ii ir 	L 

'in the Tfl.ce ci 	_ _ iTh:H.L',')' Lfl 	_- 
in the ooy scale 6TTfl3_ Jc''c:_1 wi1 
usual allowances as admisib e:,indei' .tle_rulesandoi- di.rs in 
fCI cc f. on time to tiinr 

2. 	Th2 post 	:,tmpprry.. Flis permanent ae-ointmul,t to 
\......';'thepost"if and'when it is rnad.0 Terrnanent wi1 depend on 	 '1 

vrious factors qoernin 'permanent appointment to sUch post 
[J"C 	dt the' time- 	 •c ''titló"to--------"---'—.'--. 

pc-rman.ric/from'thc, '.d.te of. post ,is made ormanent4' 
1 	 4 	 1 

This appointment is purely temporary btJtis Iii ely to 
continue indefinitely. I11c appointment: 15.11 )l''.o.'tcerrnin-

• 	. . 	nti:'n or one month, notioc on eitiwr; side w.:'h'it reasons 
tig bei 	assigned.' The' apppint,ing1auIhority huever 1 resees to 

right of.rminating the sex-vice of the oopo'intee forLiwn Lh 
or bQforé 'ftc' oxpiry  of thi.. sti.oulatcd perxod of notice by 
nak'ing a tncrit to him 4  surn 1 equlv lcn I to the pay nd alloy- 
anios fo.  the period-of notice' or tho expirid portioil thcro\of. 

•. 	.1 
Thc @pp6bitev hi1l he on probtioi foi i period 

1eirs which ma be eitcnded at the discretion on LhL competgt 
outhcriIy but sich leAt6sign shill, not exceed one y-car.  

Ilk appdlii nn L ill1 be fiirlhcr ubJLct to - 

' 	Th occoidanre wih orcers i fqrce inicgird to 
Qqnrocruithnt .to' service ncIci-,Hi. Gay I." of 

.... ........India 	no candidate y:ho Ja 	iIIOi'e than ;ne viif e 
'. 	'..\.li.vin( 	i; c).ij.blc for. nao.n Lmcnt under the 

C 	v- 	- 11 	A 	 1 1 U) 1) 	 ' It 

are 	iz lied th;jt thcre..ere spec in! reasons ;for 
1 	' 	doino so exeri:pLanv person 'from th"opnraticn, 

of LI s r...1L 	fllis oifei of appointment i, 	I 
thercforeconditional upon 'furnish.ing.tothi. 

• 	' 	' office a declaration in thie prescribcdrforin,  I 
if howcvcr 1 ht? has more than one viifc ii gang n d 
oesi.res. to 'be.cxcinpted from the 'o:eration of, • ' 	

,,, 	I . '.. the nbpv' men Iioned.,rules' for any' special. vuasono 
• hb.'.shoUlU WE a rcjresen La Lion in this behalf 

imn0diLu1yh11is of (icer of .ipoo).n Iment should 
in that case' bn,.'LIa Lcd as canceliccl nnrJ further 

4 	 com;nufl lea Lion ' .:ill be sent to him in due ,.' 
course. 	"" 	 • 

- 	'•' 	p 
 

Taking an 0ah of 'Allcgnce anc Fithfullnus; 
to the Constit'..ilicn of ln'Jn or' making of a ' 
Soiclu AfIi.i';Liun to ut ciject. .......... -. •.'• 

iii) 	Projuction of the following Oriqinal CcrtiNcntes 
- 	) 	 f not !1170, luced alyndrAg,4 4  

a) Dero/Dip]omi Ccrtiii,cat of Educational '& 4 • 
	 chuu if icat ion ( including 0111cr technical 

Ii)' C0ri.fic;a,I,(: of Ac. 	 . 

Cun LJ. . 

ILI 

c I 	 . 	 -- 	-' 	

•. 	........- 

/ 
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C)rcLor CCrtjficL. c( to be sjq •t by Gz';c-j .' 	. 	. 	 Officcr t.p. ,M. L./, bc1on9 to the Const 	 . 

	

... 	t 	
tuncY V/hero Lh cndjd 	resjdos,Sub 	. 	.. 
MCjjsLrte °fficer4Principi of:tho Rgognisod/co...L . School). 	 .. 	. 	. 	. 	. 	. 

d) Ccrtific3te in th prscrjbed formjnsuppor of 	• 

	

. : 	• 	• • - 	
CnfldidLeT s clnlm tht l)elb1ongsto SC/ST 	. 	. 	• 

	

. 	. 	 . 	. 	
. 	 n• - ; - 	. Li•.•.,: ', 	• , 1.J 	. 

	

. I. 	

) 0ischrge Cetjfjcto'jlthQ proscribed form of 	; 	I: . 	 - 	
Previous employment if any.• 	• 	. 	. 	. 	

I 

	

. 	
: 	• 	

• •: .'l.. 	..- 	

H 
. :, 	• • 	

MocIic1 FjLnoss Certjfjct0 from.Cjvjll Surqcón/ 	. 
Ctief. Medjcr1 Officer/District Modjc3l Officor/. 

 Authorised Mdic3l Alendant 	
) 

• 	
.': 	 • 	 S  

	

• 	• 	lv) 	:The 3pooiflcnL!j PiOV1S±1 
.ind is"subjoct to the Caste/Tribe .corificte. being verified..:throuqh 

	

• 	• 	
proper chnnel5 and, If he Vorificotion rove-als th 	the Cljrn to bo1ogs to SC or ST, a& tho cose 'mny 	

false the servjcesill be terminated 	S 

	

S  'fLhwith without 	
nd 

S . 	' 	
without Prejudice to such .firtI)c.! otlnJas may bo taken under tho provjsj 	of 	 Code 

	

/ 	Ici production of false certificate 	1I H ........................ 	 . 
i•l: may plee No sttcd whether candidate is serving 

OX .  is under obixcjation to servo, 
anoUer Departmcit of CentraitGovt. or a SL1L0 Govt OD a PUbliC Undrta' ing 

n 
 

Ca 	
any CJQCIaratI(.r) givun or 

ndld c provis 	 in fôrmatjn furnishoci by the 	. to be false or if the cndldato is fou,d to 
hvc1 	 9 WilfulLy sunrc;scd any niaterial/iflformjon he will be liable 

to removal from ho sorvjc and such other action as Govt. may 

	

S 	
. 	 . 	S 	 S  

lslj 	
tO'bQ transforrod nywhero in BDIA.. 

If 	
accepts th offer on the 	

5 
bovo, Crms, ho would report to 	

r• '.iLhjn • one month 01 isue of Lhjs icLt;e-  . II no reply ) colveçl or •. 	• 	.. cTTrjT- 	jerL ?aUi 	by tho prescrlbcd daLo .. ................ S  911cr v'iIl bc treated s candelled 	 I  

No travollino allownc will b 	lloie for 	i fir dlpoJnjncnL unless U is admisib10 u 	r the iules g  

.5 	• 	- 	• 	• 	
r- 
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• 	- 	1 	ik 	 . 	
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.5 ,  

	

.•t: 	to 	- 	 • 

• 	ji 	CuI::I: Jant, :2r.ui; C'ntLC, 	FCl!t3 .'ith tile 1'e'ue5t 
rCle 	' Un tr ction to to - 	 , 	L  1 	 i '  ' 	, 1 2 	- nc 	d 	Lr '1 	in LL fl 	C 	n 

the tl::a uf hlo IMUIC] rc.rjL:nt-.t - 	 ' 
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MNEXU RE 
NO.99/VeIISSIIP°U3/VC-, 
(lo vcrnnicnt o I .  I dih. 
Ministi -vof I tome Al hurs, 
010 the Dircctor Geiieral,SSIL 
!.ast !3lock-V, RK.I'urmn, 
New I)clIii-66. 

I)atcd:- tbe3.Scpt. 2004 
0• '  

MEMORANI;UM 

.SELECTION OF DOG HANDLERS (DII) FROM 'tilE 
STRENG'J'H OF S.F.A.(V El') 

It is requested to select and iiitiinpte the names of S.F.A.(Vet)vorkingin 
your Frontier who are relatively young and Iiavc an aptitude to care.aud handle dogs lir 
\vorklngii5j1 ianRlllcrs in SSI3. 

During the current linancial year we have a requirement of 112 Dog 
Ilairdlers 	8 Dog 1 landlers per Battalion xl 4h  l3attalions 'Iicr c (lie Dog Squads will be 
cstabIi:h.od in the first plmc. Tlic;e S. F.A.( 1 et vih! fti\'e t und 1) kxJ11o11tIi trajui!ig 

ii 13SF.Acadciny, Tckanpur once the PUPS tIC pw clnsed 

It is also proposed to impart a nrchiiiinnry training in l)og I (andliug to the 
selected S.F.A.(VL) at a central location by the 5S13 Vets. Further directions for 

r 	conducting (he preliminary triining will be issued by the Force I IQ. in due course aller 
election olDog Handlers. 

The matter may please be trea(ed as urgent and may be dealt on priority. 

0 V 
(DR. SIJASIJI RANJAN) 

Chief Vctcrinaiy Officer (SG) 

The Jipcctor Cciicral 	.--.-...- 
J••fi&llQi.S 

'T3 

jjej to  1,e true CJ1'tJ 

Ain 
4DY0h1 
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Memo No.VII/I0/TRG/200405/'o-, 	Dated the 2 1/V200 40 

Copy forwarded to:- 

Om The Area Orgn.scr, SSJ I. 
Kokra jhar/Tanlu1nur/flh.:ahkunda/3omdJ.la. 0  They 

the noc of SFAII. 	, 

who are young renergetic and having intere9t in 
pets like dogs :50 that they could hc put into te 
course as n1etoned above for get ing their 
$erv!ces in the near future • This may be  
as most urqent 	

0 

) 	ç 

2'rI/i' I 

/)I, 	
/4)• 

422, 
/\\ 	 \) 

0 

L 

J y'lL 
.11-cl 

p. 	ftc 

erii/ied jo e !rtie C(1J 

'4pyocAi1 

Area Organiser(1tf)), 
FTR UR SSB (3Wiahati. 0  



ANNEXUR JJ1 
0.30/S /A_ 4/2000 (3)_13911407 

Governmt of Inja 
riinistry of Horns Affairs, 
Djrector€p Gner1, 
Sshstr Srn B1, 
Egt 11ock V RaK,Purm, 
New De1hj.1100 

Dtcd tft 17-02-05 
O;wi/ 

OGS,c 	bIIq hd  of i 	P1Csod 00 SL3 	ch of SFA(V)fOr It' 1.DIdjh 
to 	110ct 

oigd.0 incumbts with indja ffct in 
rid 2nd Bn.Gorkhpur 1- 

.Lnjctj 	br ... çr5j 
Dubljce int.crat 	a s  

no From 
- to 

S  

 

 
S-Liih 1umr flhig 	A rc a 1st 	u.Didjhat Nhh Chn Ct P!thortrh Ar 
V. p 	F,  h 	t 

Ph1ihht A 
-do 

-do 
Siddhrt.r 	 -do J,rj :hn 	0:L1 	S;rm Arrjai krea . do -  hom.jk 1kkjm Ar 

7 Ch;.kr;-)rty 
-do- 

ongaigon Ar -do- 
Eongigon -do- ilthwr Sinqh B".,.hraich 	ArTid 2nd 0; • 	,, 1m flflCokhpuz- 

Jor1j Area do- .tn 
Pj1jbhj 
Bhing 	!ri 

-cIo 

n;r- 	ri1 

:.n 	jth FiLamrhi i\r 
-iQ- 

c rh om -Jj1 	Are 
su:n5 t 	ry XokrJh.r Area -do- 

)3 h i. 
The:' 	of 	bovo ordor b 	conf!rr 	to F orce HQrs.s.s 

3/D SUbhSh Kumar 170205 
(Assistti-nt irctor) 

Th' 	 of 7 CcoUflt,,- y n3 ccoun Om Aff;1L Nw DihI, 
2 	i; 	'rritJ.r H rr, 	t1uck t n 	t i 
3. 	"cor 	R nikh-t, D.hr5!h, G o r.4 ch pu re Muzffrpu, 	S Fj-j 	k-n -  j. TC C?or1chpur &B P. run.j. 

J:tTh. 	 2n.i 	n. 	r-khpir. 'rh 	'\•4 	 r 0 	)!flq, Pithorq.r P.tIibhjt ihrthn 

	

c.- 	t 'za, 	1'n, Ahr.:jc), 	h?rj 	nj 	itmarl) 1 i C. 
Th 	h:H 	 ri.:ry OIf-r() 	

U Ihi. 

.]/)J& )   

	

/ 	
/ , 	:rong 	 S  •'1') n.'- 1 - ' --: 	t  

e 	'to 	true cl r 
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i)iceetor Grucral 
SSB, Force HQR 
Block-V (East), R-K.Pur-am  
New Delhi-66. 

ANNEXURE 
ry . 

'flu'ough Proner Chnncl 

Sub: Request foiemptiori from 'PUPS BREEDING AND REARING" Course 
as well as 'IYQO HANDLER'. Course. • 	..; 

Sit, 
beg most respecfflilly and.lu,ubIo submission in an unfavourablc circumstances I beg 

to lay •down the followmng fe' on the subject cited above for your sympathetic 
oiis i dci iilion aiid favourable action plc.;.'. 

1. '1la1 Sir, I have completed.the!Pups Rearing & Breeding Cotnse as per sudden 
dctailnient order. ilut I have con$tknow through reliable source that I may be detailed 

V iurthc'r for Dog Handler Course. 

2.. 'that Sir, I had been cc itedusJPara Veterinary Assistant i.e.SFA(V). So far I know 
that the job of "DOG HANDLER'ja,not related.with the Para-Veterinary staff This is the 
ci ofcornbiilt ed peronnel 

That Sir, since joining in SSB department as Para-Veterinary assistant i.e. S.FA(V) I 	' 
have been perfonriiog the duties of giving treatment to animalo individually or under 
supervision of Veterinaiy officers (VASJSVO) or Field Officers., The duties . were 
acceptable to tue as the duties were related to thejob ofPa-VeterinaiyAssistant..- 

That Sir, I have become surprised with the sponsoring of my name for PUPS 
BREEDLNG AND REAPJNG course which is not related with,tbe job of Pant-Veterinary 
cadre / stall The said course is totally separate from veterinaAikcadre.  But it is trying to 
attnbute the profession on veterinary assistanL It is creating a critical stale of mental agony 
:ad aIL'uety and an imbalance in discharging ny duties smoothly. 

5, That Sir, in this circumstances I beg to state that if I shall be compelled to undertake 
father the Dot; Jiwidler Course then it will be against of my will. 

'Iliecefore you are cordially requested for arranging to stop my detaihijent from this 
coune and 1 may be allowed to serve my profession as per my recruitment for the post of 
Faxa-Vctorinary Amsistant with full encouragement. 

'Ilmat Sir, if there is no other alternative to detail me in the above course, I have to seek 
the justice of law from the court and for which I may be permitted to take the shelter of 
CO.'J t. 

I may kiiidiy be excused for the troubles sir. 

With beat regards, 

eriified to to 	frm:.e coj.iJ 

(,?2'  
B &.,LIl 7 

,)ctA 

Yours fhithfiuliy 

:•' 


